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Heard Sri Kamlesh Kumar, Jlearned counsel for
the applicant on admission. S
The applicant has also filed M.P. Mo, 1381
of 1994 praying for amendment of the anplication ol
in the context of the fact ‘that the applicant has
since been promoted after filing of the spplicatian.

~ The relief clauses in the original epplication, AN

therefore, undergo complete change and tﬁﬂ-frash o
cause of action has arisen because of the fact i
that the applicant's promotion has - E“?fl been ;
given but she has allegedly been ESSlHHEG the
lower seniority position,

Qs In view of this, we are of the yview that
the application before us has become infructuous lJ
and a fresh application has to be filed by the | t
applicant in case he has any grievance for
seniority and other related reliefs,

3. In view of the above, O:A. No., 681 of
1994 is dismissed as infructuous and !i,P. No, 138l
of 1994 is also disposed of accordingly. The
applicant, may however, submit a representation
to the concerned authorities regarﬂing har griﬁyaﬂga
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